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This application under Section 19 of the

Central Administrative Tr.-bunals Act/ l9o5 has been

mov:d by the appliccnt for appointment on compassionate

grounds.

The brief facts of the case of the

applicant are that his fatter late Sh.Gopal was serving

with the respondent No.3 organisntion as Mali,He died

on 14-5-1936/ leaving behind his f-aniilv without any

source of income. The applicant has stated that he is

only serviving son of his deceased father late Sh.Gopal

as 3hri Gopal's vjife had died earlier before the death

or his father. The applicant submitted representation

to the res ondents for his apoointment on compassionate

groxmd. The respondents apj^eorto have called for seme

information as evidenced by r. : xure I which was

supplied by the applicant - s T r annexutw-TBl When

nothing was heard by the apr lie :nt regarding his

appointmentm^ he filed his irepresentation dt.9.2.38
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(annexure-IV) to the Diredtor Geaeral, Medical

Service, Army Headquarter New Delhi but the same

has not yet been disposed of.

The application has been resisted by

the respondents. They have taken the ground of

lij^^sfion and have mainly contended that as per provision

of CPRO 45/79, the appli: ation of tie applicant regarding

Employment assistance was initiated to hi^er authority

through proper channel vide his letter No.2001/(CIV)

13-6-87 but it was not agreed to by the Army

Headqxiarter due to limitation and restrictions imposed

by the Government of India, Ministry of HoneAffairs

vide their No. 0-M.No. 14014/l/77/Estt(D) dated 25.11.78.

It is also further contended that it is not possible to

sponsor the case of the applicant for employment in

relaxation of the Employment Exchange procedure and the

applicant has been advisod to seek assistance of

employment exchange in / inding the employment as directed

by the A rmy Headquarter vide their letter No. 11346/PC-3S

87/DGMS-3(R) dated 27-3-07.

The applicant has filed rejoinder. He has

alleged that after the death of fathar of the applr nt,
there were ^.wo ca^^s of compassionate appointments, Tl«
applicant has given particulars of those two cases and
has alleged that because of this,, the ground of the
resFondents that due to lHaltatlons and restrictions
imposed by the Government of India as aforesaid emplo
on compassionate ground could not^^rovided to the aj
is not cor«ct. with respect to the .tint tf
the applicant has alleged that after tB. death of hi,\ '
father he has been waiting patiently to get a call of
ePFOinte^nt from the respondents. Besides this.appiicant
as filed M.P. for condonation of delay.
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I have heard the learned counsel for both the
parties and have gone through the records.

It appears to itie that the respondents have
refused employment to the applicant oe compassionate
grounds for two reasonsi —

(0

bif limitation and restrictions
oarea ^t-11-78 referred to above;

n™e^of°t^^ due to not registnttion of the
Bxchanoe. ^PPlitaht with Local Smployinent

So far as the question of limitations and
restrictions of the Government cf India for not giving
appointment on compassionate ground is concerned, it may
be stated that learned counsel for the respondents has
himself a<^itted before „e, during the oourseof his argusents,
that some a,^intment on oompmss ionate grounds have been made
subsequent to the death of the aprlioanfs ,,ther. He has.

however, contended that there is some quota fixed for such
appointment and appointment could be made only any
Vacancy tftere for .^exists in •xrsts m a particular year. Learned
counsel for the respondents has submitted tha+-

.. ^ "tmitted that vacaacy forgiving employment can not be carried f
as there wasno vacancy at that time tho ca ,

' the emplQyment to the arm ^'̂ ot given. The applicant to k PPlicant was

—zrrj:: ?•
If X. ground. Thus thes^ tIf taken together will make It oi
restriot • were no»3trictrons by the <^vems.nt of India fo •
on compassionate gPoa„<, ^ deservinc appointment

reserving cases.

the Question •<=
first registered with the s ^ Setting himself

the Smpioyment £xch-nf*»fo ^t his name o
nponsored through that fm ,

3ame be po •

- --hies Of natural iustioe .he
. purpose of^ oz providing
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employmsnt ass instance at such tine after death of the

bread earner is to redeem the family in distress. If

dependant of t^e deceased is first asked to approach

the Local Employment Exchange and thereafter come

through that employment esd&ange for seeking employment

the sarre would frustrate the purTx^se of qivirtq ^in'^iy

'help by making corr^pa ssior^e appointment to the needy
person, I am, there fore, \anable to agree with the

respondents on this point. The application has also

been attacked on the ground of limitation. The Id.

counsel for the applicant has sulxnitted beforenre that

due to financial difficulty, the armlicant could nat

approach the Tribunal within the statutarry period as

prescribed under Section 21 of the Admlnis tratlye

Trib\inals Act, 1985, after his representation dated

9-2-88 remained londisposed of. Records show that

father of the applicant was serving with the

respondent No.3 organisation as a Mali which • ost so

far as I thipcK is class -IV. Naturally on the death

of such an ei.ioloyec, der^ndant would not be enjoying

/The ground urged before financial status/for the anplicant is not without force,
me by the Id.counsel

^ The delay if any,in thiscase in filing OA, is therefore,

condoned.

A t the request of both the counsels,this case

has been disposed of d; the admiss ion stage.

In view of what has been stated above, the

application is allovrtd and respondents are directed to

appoint the applicant on compassionate grouniis to the

post of Mali or any other similar post within a period

of 3 months from the date of receipt of a cony of this

ljudgement, no order as to cc

(S.R.SAGAR)
MEMBER(J)




